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Second Floor,
Comnercial Complex,
lndirnnagar,
BANGALCRE~ 560 n3g,

Pated: IQDF o 1994

APFLICAT ION NO: 951 of 1994,

APPLICANTS:.. Sri.p.N.Jadi,
V/s.

RESPONDENTS:~ The Bivisional Accounts Officer,South Central
Railway, sHubli and two others.,

Te.
1. Sri.C.R.GOulay,Advocate,No.BlB,
Third Floor,Kurubarasangha Bldg,
Kalidasa Circle,GandBinagar,
Bangalore-560 009.
2. Sri.A.N.Venugopala Gowda,

Advocate,No.8/2,Upstairs,
R.V.Road,Bangalore-560004.

3. Sri.C.S.Ramdas, Advocate,
'Padmanjali',No.€73,
15th Main Road,4th-T-Elcok,
Jayanagar 39th Cross,
Bangalore-560C 041.

4, The Senior Manager,
Canara Bark,Traffic Island,
Hubli-580029.

Subject :~ Foiwardsing ~f-coping of the Order-~
Central Administrative Tribunal,RBga

Passed by the
ngalara,

Please find encleseq herewith a copy of tha ORDER/
STAY ORDER/INTER IM ORDER/ passed by this Tribunal in the above

mentioned application(s) on. 25~11-199%4,
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() ' CENTRAL ABMINISTRATIVE TRIBUNAL S
‘ BANGALORE BENCH: s BANGALORE

ORIGINAL AFFLIZATION NO. 951/94

THURSDAY, THE TWENTY FIFTH DAY OF NGUEMBER, 1994
SHRI A,l,VUJJANARADHYA, .o MEMBZR (3)

poN.J.jdi 9

S/o Nar:singhsa Jadi,

Aged 6% years,

Retired C,5,.C.,

South Centrzl Railuays,

Hubli, «s.Applicant

By Advocate Shri C.R.Goulay,
Versus

1. The Divisionzl Accounts Cfficer,
S.C.Railuays,
Hubli,
Dist: Dharwar,

2. Fo-"o !-and Co"l‘o_O.,
(Financial Adviser and
Chizf Accounts Officer),
S.C.Railuays,

Railway Nilaya,
Secunderabad,

3. The Senior Manager,

Canara Bank, '

Traffic Island,
Hubli-29, ...Resrondents

By Advocate Shri A,N.Venugopala Gowda for R1 & R2.

Shri C,S.Ramadas for R3,

Y i Heard. Shri Goulay for fhe applicant
u& ﬁ& }5,; y PE

gg\;' 9%; ‘;eélﬂends that without issuing notice to shou cause, his
¢ \\_V_JJA _ :
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pension heas been revised to hisc qis-advantaqe and the same
is arbitrary. Hzving reg:rd tc this contention, which is
nct disputad by the otter side, I Feei, it is just. and proper

to direct R1 ana R2 to issuz n-tice to show cause to the
applicant before effecling rev.sicn in his pension and recover
the excess amount, if (ny, and after the applicant furnishes

his repressntation, R1 ind R2 i1l disfose of the seme on merits
by means of a spzaking orfer. Till then the pensicn at the
admitted rate of R,576/~ with -elief should bs credited to
the account cf thé applicant by R3, This exercise should be
completed by ther esrordents within a period of three manths

from the dite of receirt of a “opy of this order. No costs,
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